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When this matter is taken up for hearing r.K.andyo.. 

dhyay, Id. counsel appearing for the Ectitioner prays for jithdrawal 

of this case by filing an application conceding that this Tribunal 

has no jurisdiction to &ntertain this CA. The contention of the id. 

counsel appearing For the respondents is also that this Tribunal has 

no jurisdiction to entrtainthis aplictlon. Under suchirc.urstances 

the petittoner is allowed to withdraw this application. The applica-

tion therePare stands disposed of. Na order as to costs. 


